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The Minister in Ute Ministry of Law 
(Shri Pataskar): The expenditure on 
the forthcoming gt>neral l'leclions to 
the Andhra Legish1tiv(· Ass(•mbly is 
estimateci at Rs. 30 lakhs approxi­
mately. 

CoMMUNICATIONS IN ANf>AMANS 

•1210. Shrl S. C. Samanta: Will the 
Minister of Dome Atraln be pleased to 
.state: 

(a) the progress achieved so far in 
(i) connecting the existing roads from 
Port Blair with the South Andaman 
Islands and (li) increasin1 the num­
ber of ships from the mainland to the 
different parts of Andaman Islands; 
and 

, b) whether it is a fact that the 
displaced persons settled in the Raneot 
area are not getting facilities to export 
their products for sale in Port Blair 
and other places? 

The Minister of Home Affairs and 
States <Dr. KatjuJ :  (a) (i) A state­
ment containing the necessary infor. 
mation is pla<'ed on the Tablt· of the 
House. [See Appendix V, annexure 
No. 58.J 

(ii) Only the S.S. "Maharaja" is 
running regularly on the mainland/ 
Andamans service. Timber cargo sur­
plus to the curryin& capacity of S.S. 
"Maharaja" is being lifted on vessels 
nominated by the Indian Coastal Con­
ft:rc11<·c. as and when necessary. 

(b) Settlers are produC'ing paddy 
ancl vegetables which are just sul'fl. 

,dent to meet their requirements and 
have at present no surplus to export. 
However. a vti�sel is likely to be pur­

·(·hased in the near future to improve 
intcr-islanrl communic-ation. 

INDO-U . .S. TBCHNICAI. CO-OPl!JIATION 
AGREl!Ml!NT 

*1272. Dr. SatyawadJ: WilJ the 
Minister of Finance be pleued to 
refer to the reply given to starred 
question No. 939 on the 15th Sep­
tember, 19S.4 and state: 

(a) whether the report in pursuance 
of the Indo-U.S. Technical Co-opera­
tion Aereement siened in 1952, has 
,been prettared; and 

(b) if so, whether a copy of this 
report will bl· laicl on the Table of 
the House? 

1'he Minister of Revenue and Civil 
Exi:enditure (Shri M. C. Shah): (a) 
and (b). The report has not yet hcen 
prer,nred. Copie� of the Report will 
h� laid on tht.> Table of the House 
when it is ready. 

Cuss,c..u. LJT!RATUKE (TRAtsSI.ATION) 

•1276. Mulla Abdullabhal: Will the 
Minister of Education be pleased to 
refer to the reply to the supplemen­
tary question raised on starred ques­
tion No. 1805 on the 15th April, 1954 
and state whether the proposal to 
translate Indian Classical literature in 
foreign languages has materialised? 

The Minister of Education and 
Natural Resourees and Sclentlftc Re­
aeatth (MauHlna Asad): Yes. 

TRAINING AllltOAD 

*12'78. Shrl Madhao Reddl: Will 
the Minister of Ecfucation be pleased 
to state : 

(a) whether an offer for the train· 
ing of Indian apprentices in various 
Industries has been received from the 
Government of Auttria; 

(b) if so, the conditions attached to 
the offer; and 

(c) whether al>,)' decision has been 
taken in th1I aatter? 

The MlnJ.ster of Education and 
Natural Re.ources ancl Sclentlfte Re­
.earch (Malllaua Asad): (a) to (<'). 
A statement giving the information is 
laid on the Table of the House. f See 
Appendix V, annexure No. Sil.] 

THE NOTARU!S ACT, 1952 

•1210. Shri T. B. Vlttal Rao: Will 
the Minister of Home Affaln be 
pleased to state: 

(a) the reasons for the delay in 
enforcing the Notaries Act, 1952, 
though the same wai; finally passed 
during August, 1952; 




